FORM G REISSUED

INVITATION FOR-EXPRESSION OF INTEREST FOR
SWAMINARAYAN DIAMONDS PRIVATE LIMITED

OPERATING IN THE BULK TRADING AND PROCESSING OF ROUGH, CUT, AND POLISHED
DIAMONDS FOR RETAILERS AT MUMBAI
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

MSME.

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along with PAN & CIN/ LLP  [Swaminarayan Diamonds Private Limited
No. PAN: AASCS2465C
CIN: U36997MH2012PTC237451
2. Address of the registered office AW2111, Bharat Diamond Bourse, Bandra Kurla Complex Bandra
East, Mumbai, Maharashtra, India - 400051.
3. URL of website NA
4, Details of place where majority of fixed assets are located NA
5. Installed capacity of main products/ services NA
6. Quantity and value of main products/ services sold in last Rs.2,55,54,30,942 (Revenue from sale of goods as on 31% March,
financial year 2024)
7 Number of employees/ workmen 0
8. Further details including last available financial statements For further details write an email to
(with schedules) of two years, lists of creditors are available cirp.sndpl@gmail.com
at URL:
9. Eligibility for resolution applicants under section 25(2)(h) & | The Resolution Applicant must be eligible under section 29A of the
29A of the Code is available at Insolvency and Bankruptcy Code, 2016.
For detailed EOI and eligibility criteria, please write an email to
cirp.sndpl @email.com
10. | Last date for receipt of expression of interest 25.02.2026
11. | Date of issue of provisional list of prospective resolution 07.03.2026
applicants
12. | Last date for submission of objections to provisional list 12.03.2026
13. | Date of issue of final list of prospective resolution applicants | 21.03.2026
14. | Date of issue of information memorandum, evaluation matrix | 26.03.2026
and request for resolution plans to prospective resolution
applicants
15. | Last date for submission of resolution plans 25.04.2026
16 | Process email id to submit Expression of Interest cirp.sndpl@gmail.com
17. | Details of the corporate debtor’s registration status as

Type of Enterprise: Medium Manufacturing
UDYAM-MH-19-0010930

= SD/-
IP Megha Agrawal
IBBI/IPA-001/IP-P01456/2018-19/12272
AFA valid up to 30.06.2027
Address Registered with IBBI: C/o Trunex Absolute Insolvency Resolution LLP,
001, Shivranjini Apartments, In Circle of Congress Nagar Garden, Congress Nagar,
Nagpur — 440012 (M.S.)
For Swaminarayan Diamonds Private Limited

Date: 11.02.2026
Place: Nagpur
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EUBLIC NOTICE
Notice is hereby on behalf of our client, that we are investigating and verifying
the title, rights, and entitiement in respect of Unit No. 3, situated on the
1st Floor, In the building of Shreenath Bhuvan Co.-op. Premises Society
Limited, having Its address at 1/3, Old Pest Office Lane, Kalbadevl

S (D.M.ET) Road, Mumbai - 400 002 together with five (5) shares of € 50/- each bearing
- = —— Distinctive Nos. 046 to D50 vide Share Certificate No. 7 dated 10th October
- are ®1 “’““gf“ "‘t‘g[" fava @ .—dg NIT 3wt || | 2010 (ereinaher referred 1o as “the said Unit'), which said Unitis proposedto
b i - ity Faftr bl be aliotted to our client pursuant to Deed of Allotment to
nstruction of Bitumen Ro: through the said M
from Entrance Gate No 01 (Near 01/2025-26
2 ] . i
Gt e o om | 17144400 | 343000 | 10000 | 12w | ZBILATEH | | sioa i hanam o <be b. 0. P gt et owtot e
Inouieigs cantae D Bk the said Unit, and that the Soclety records have nat been updated since then. Our
e clientis inthe process of complating e formalites for aliotment of the said Unit
from Entrance Gate (iddle gate) 021202526 || |7 s favour through the said Society.
e o e Miade | 1,59.92,300 | 3,20000 | 10000 | 12w AEPILATER | |Miangany mr:;fvs hoibgolganigis ha: rﬂu;::mim tte, beret,
: ri3 interest, claim, objection or demand in respect or any part thereof
-] ;’L‘,&',',‘é‘h"uiﬂf’;;“c’!"i’.‘?."m,’" of any nature whatsogver by way of, under o in the nature of an agreement, sals,
Construction of PCC Road from exchanga, assignment, mortgage, charge, gift, trust, inheritance, occupation,
Tinmuhan To Tikuliyatand 03/2025-26 || | possession, lis pendens, tenancy, sub-tenancy, leave and license, care taker
3 E;’m;'m'ﬂg‘.:";{“k 1,07,54,200 | 2,15500 | 10,000 | o8 e | /ZPLATEH || | pagis ease, subdease, under fease, ien, maintenance, outgoings, exchange,
Latehar, £ transter, easement, right, cavenant or condition, maintenance, encumbrance
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PR 372741 (Rural Development) 25-26 (D)

Saraswat
Bank
Saraswat ca-oporuuvc Bank Lid.

Buiking, Se
Phone No. : uzammnsnv .'n

:74iC,

Pursuant o Demand Notce Issued s 13(2), the
taken over physical possession
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E-AUCTION SALE NOTICE

(Auction Sale/bidding would be conducted only through website https:/sarfaesl.auctiontiger.nat)
-— 4

SALE OF IMMOVABLE ASSETS CHARGED TO THE BANK UNDER THE SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY mEST (WA.BSI] ACT, 2002,

Officer of Saraswat Co-0p. Bank Lid, has

uummmmmt;nruusmmsummawurmm
COMMon e-auction (under SARFAESI Act, 2002) of the charged assets in the below mentioned case for realisation of Bank's
dues will be held on “AS IS WHERE IS BASIS™, “AS IS WHAT IS BASIS™ and “WITHOUT RECOURSE" as specified hereunder

or atherwise howsoever, are hereby required to make the same known in writing
along with notary public certified copies of Cocumentary praol to the
undersigned at the below address within 7 (seven) days from the date of
publication of this notice, failing which any such share, right, title, beneft,

estate, interest, claim, ‘demand shall be disreg: and shall
d waived and/or nd will not be binging upon
our client and the prop ion will b jithout reference to

any such claim
Dated this 11th day of February 2026
- For Legal Service Centr

Adv. Pri

Legal Servica Centre, 15t Floor, 143-B, Ibrahim Mansion,
Dr. Viegas Street, Kalbadevl Road, Mumbal - 400 002
Email: | tre.ln

IN THE HIGH COURT OF JUDICATURE OF BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION
SUIT NO. 321 OF 2025

FAMILY PLANNING ASSOCIATION INDIA )
A Charitable Organisation registered under the )
Provisians of the Societies Registration Act, 1860 |
and Bombay Public Trusts Act, 1950 having ts |
registered address at 226, Bajaj Bhavan, )

)

Nariman Point, Mumbai - 400 021 - Plaintiff

Versus

1. MOHAN MANOHAR MULAY
Aged about 70, an indian Inhabitant
Residing at Jalvayu Vihar, Phase - 2,
Sector 2 Kharghar, Navi Mumbai - 410 210

. CUMMINS INDIA LIMITED
A Company registered under the provisions
Of the Companies Act, 1956, having its
Registered address at Cummins India Office
Campus, Tower A, 5 Floor, Survey No. 21,
Balewadi, Pune - 411 045

. MUFG INTIME INDIA PRIVATE LIMITED
ACompany registered under the provisions
Of the Companies Act, 1956, having its
Registered address at C-101, 247 Park,
LBS Marg, Vikroli (West), Mumbai - 400 083

INVESTOR EDUCATION AND

PROTECTION FUND AUTHORITY

An authority established under Section 125
of the Companies Act, 2013 having its
registered address at Ground Floor,

Jeevan Vihar Building, 3, Sansad Marg,
New Delhi - 110001

~

F ol

- Defendants

To,
1. Mohan Manohar Mulay
The Defendant above named

Form No. 3 [Ses Regulation -13 (1) {a)
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
18t Flocr, MTNL Telephons Exchange Buiding, Secior <104, Vashi, Navi Mumbai - 4001
Case No.: 0A/872/2025 Exh.No.§
under sub-saction (4] of section 19 of the Act, read with sub-rule (2A) of
ule 5 of the Dabt Recovery Tribunal (Procedurs) Rules, 1893,

INDIAN BANK
VS
MS NAIM TEXTILES KHAN
To,
(3} Mohd Tayas Abol Hamid Khan, 3110 pizams Manyl, Ansar Nagar, Near Bakery
Magson 1 Bh  Thane, 421302

Sus

SUMMONS
WHEREAS, OAB72/2025 wes listed belore Hon'Die Presiding OfficerRegistrar on

Whereas th Plaintiff has
i the Plaint annexed herewith.

You are hereby required to file in this Court an appearance in person or a
Vakalatnama and a written statement of your defence and serve a copy of
the written statement on the Plaintiff within 30 days from the service of this
summons upon you and in case you fall to file the written statement, within
the said period of 30 days, you shall be allowed to file the written statement
on such other day, as may be specified by the Court, for the reasons to be
recorded in writing, but which shall not be later than ninety days from the
date of service of summons, as per Order Vill, Rule - 1 of Civil Procedure Code,
1308,

And whereas the suit will be placed for directions on the board of the
Prathonctary and Senior Master on such date as may be directed by him, for
directions as to the date of trial and other matters concerning the suit.

Take further notice that if you fail to file your appearance In person or @

it against you, as set out

INTHE COURT OF AT MUMBAI
EXHIBIT NO. 32
IN

R.AE. SUIT
NO. 12481925 OF 2013
Mrs. Renu Makhanial Agarwal alas
Pilaniwala, age 43 years, Occ.
Housawite Residing at 4ih Fioor,

Shrl. Nareshkumar Santokchandji
Shanh

and adult, Occ. Business
2nd Fioor, Room No. 14,
[Kubar Bhavan, 59, Dadysath Aglary
Lane, Mumbai 400 002. ...Defendant

AND
1. Meanakumari Nareshkumar Shah

.. Respondents
(Proposad Dafandants No. 1 to 3)
The Propased Defendants
‘abovenamed,

WHEREAS, the Pilaintiff
sbovenamed has instituted the
‘above suit against Dafendant praying
tharein that for decree in eviction
directing tha defendant to quit,
vacate and deliver quiel, vacant and
peacaful possession of the suit
pramisas viz. Room No. 14, 2nd floor
of the Building known as Kubar
Bhavan, shuated at 53, Dadysoth
Aglary Lane, Kalbadevi Road,
Mumbai -400 002, standing on plot of
land bearing C. S. No. 1824 of
Bhuleshwar Division and Pending
the hearing ad final disposal of the
sult the defencant be restrainad by
the order and injunction of this
Hon'tle Court not to part with
possassion or creating any third
party right in the suit premisas viz.
Foom No. 14 on 2nd floor, Kubar
Bhavan, 59 Dadyseth Aglary Lane,
Kaibadevi Road, Mumbai - 400 002
and for an order undaer order 20 Ruls
12 of Civl Procedura cooa for an
anquiry in mesna profits and further
rebofs, as prayed in tha Plant.

AND WHEREAS tha Plaintiff

and Nolice 13102025,
57| Nama of the Borroweu/Co-Borrowe [1 Dt of Dematd WHEREAS ths Honble Triounal is pleesed fo ssu summons’ nosce on the said | | V21218tnama and written-statement as directed above, ot Ifyou fail to appear | | Appication on 17in March, 2023 L.
Mo MartgagorBusrantor. : :m&mlnﬁ-‘“ i Acekaton undrtacon 194 4t (O] mmenrou vy of el | e the Prthanoaya Sror Mstr e sty b aderd et T Mo, 3% oo Omiil dii
1. W A, 22022022 ;I;[ No.403, adm :I ?‘115331 Lakhs In accordance with sub-saction (4) of section 19 wfmh:\.yw nwdvlmdumm to have a decree or order passed against you. awnd‘mmnllnplﬂ;“wm“ﬁ'n:rm
uilt up area: 31.66 Lakhs directed as under:- =
Mr. Kadam Somanath L ms,znsw.mnm e nL%': B-Wing, [ mmm 0 To Show-causs witin ity eye of e servicn of wwhy Witness SHREE C Chief Justice at Bombay aforesald, this [ | out IN;:ITF!‘MI in m Plaint b;
Ananda teen Lakhs Twenty Six | 4 Floor, In the T for should not be granied. 06" day of February, 2026 :mmmmm on recar
mmmm Buiuinpk}muﬂﬂm (i) To disclose particulars of properties or assets other than properties and assels sdf- Insiead and in place of the deceased
2102.202 e v | Dol G, v Lt Tmerr B0 | |12 "‘""mm‘““m“m“cﬂi',,"m“ ks S o e ‘e Duercan ors
Mrs. Kadam Asmita & charges thereon. Shil Road, Diva (€) Mbplcaion, sd- mmbmm the Scn::::
Somanath Dist. Thane - 400 612. (v)You shall not transfer by way of sale, lease or oiherwise, excep! in the ordinary Sealer amandment in any, in the body of the
G. Physical: 25.02.2025 u ‘course of s business any of e assets aver which securky ntarest s created and! The 06 day of February 2026 Plaint ba allowsd 10 ba camied out
mmmmmumm"‘-mmndm and for such other and further relials,
Link. as prayed in the Application.
(V) You shal be lisbie to sccount for ne sala proceeds realsed by sak of securad s YOU ARE heredy warned to

sseis o other assets and properties in the ordinary course of business and

mmwmnummmmh-m:m Sppote fnd e your rapty Lekors i

Hon'tla Judge presiding in COURT
ROOM NO. 13, 4th FLOOR, NEW

m:mwlmmmusmswmmhmumnmnummmunﬁn
Tiger). 8id form, Terms & Conditions of the said Sale/Auction, and procedure of submission of Bic/Otfer, are availadle from ther
a

1102, 11 Floor, Tower 1,
One International Center,

website and Recovery You are alsc directed o fie the written uuumom with 8 copy thereo! fumished to | | Senapati Bapat Marg, Prabhadevi (West), Mumbal - 400 013 col
STATUTORY NOTICE AS PER RULE 8(5) of SARFAESI ACT, 2002 e a1 opes s g 6 3267 ot 030 AM e rlrmcd servic Lega Sl ‘Cases: (Ocuaa
inyour sbsence. You are hereby informed that the Free Legal e from the State Legal | | ZHO 3 s
This natice also be considered as a notice to the Borrower's, Partners, swmawmmuummwmmmm ¥ date:06.01.2026, Service Authorities, High Court Legal Services Committees, District Legal Dlrlﬂlllbll.ﬂm\mm‘ﬂlﬁ

full belore the date of sale, failing which the property will be S0id on the abave-mentioned Auction date Services Authorities and Taluka Legal Service Committees as per eligibility
criteria are available to you and in case you are eligible and desire to avail the
free legal services, you may contact any of the above Legal Services Authorities
[/ Committees,

- | N.B.- Acopy of the plaint along with all annexures thereto, certified as true copy

Note Strika whichever is not appiicable.
Signatura of the Oficer Authorised 10 sue summons. 2026 at 11.00 a.m. to show cause
against the Applications failing

Sd/-
AUTHORISED OFFICER the said Application will ba

For Saraswat Co-op. Bank Ltd.

Date: 11.02.2026

Mombal Jalswal

Sanjsl
Registrar, DRT -lIl, Mumbai

ARMB Thana SALE NOTICE FOR SALE OF by Advocates for Plaintiff are available at the office of the Advocates of Plaintifi. | | an Application Exhibit 32 from Court

v PNB Pragati Tower, 3rd Floor, Plot C-9, Block- G, SECURED ASSETS Next Date in this Sult is - 06™ March 2026 nm‘:mu of tha Court,

Bandra Kurla Complex, ', Bandra (East), Mumbal - 400051. thia 17th day of December, 2025

) T B Emall: b.bank in UNDER SARFAESI ACT Note: Please check the status and next / further date of this Suit on the official Sdl-
E & of Financial Assets and Enforcsment of Security Interest Act, 2002 read with provision to Rule §{8) of the Security ‘web-site of the High Court -https://bombayhighcourt.nic.in/ Registrar

Intarest (Enforcement) Rules,
Nomnne@ywnhhmnmmmmwwnwkgmmn%w(-}

ty the Sacured Creditor,
Fon b Crecior, wil be s0id on 'As i whete ", As i whal 1", and Whalever ers " on he dale as mentioned s i labie heren @'Chola OLAMANDALA AND A OMPA )
bos mbm 1o e Bank/ from the respective borrower [ p,.Thl-uwuwthmdwﬂMumwnanmh ot s
SCHEDULE OF THE SECURED ASSETS E-AUCTION SALE NOTICE FOR SALE OF IMNOVABLE PROPERTIES
St ‘Name of the Branch Description of the Immavabie Proparties Date of Damand Nobc W Raservs Detals of ha E-auction Sale Notice for the Sale of o
Ne Name of the Account Mortgaged ﬂmdmmmm RN PPy 5| Wum encumbrances Security Interest Act, 2002 riw rule (1) of S des, 2002. (Rule 8.4.5)
- g) B)LastDate ol EMD_ | g auction |  known to the Notics is hereby given 1o the public n general and in particular 1o the Borrawer / Co-B Mortgagor (s) desoribed
Name & addresses of the Bomowaris) / Name of Morigagor | C) Possession Dats ws 134) of| ) Deposit of EMD properties Somdcr.dnof the Physical possession of which has been Laken by the Authorised Officer
Morigagor(s} | Guarantors Crosicof pecsury SARFESIACT 2002 amount, Dats and Time | Limited the same shall be referred herein after as Cholamandalam investment
D) y D) Bid Incramental m"‘wm and Finance Company Limited. mmmumlbouum'uumuh'"uhmwm-mmuml- basis
= [Phyok Angunt : ool ;

T |ARNB Thane Fil 0 60552 Toor® wing Baiaj Prde, Chea | AS012018 TRRa 27 76,000 Date._| NolKnown & s Rlabaraty; bkxmad 1959 b conrhctpubite B-Ancon Micuioh Webehs Wiipd: Yianka Getions.d .
Pandurang Panchal  (BorrowsriMorigager) | nagar.Ravikiran society,village Nandivii|8)Ra21,10,678 (ason31.12.2017) [a)Rs, 2,77 8005 27.02.2028 [iaza Suatwals Account No. and Name of borrower, Amount Description of the Immovable e Price
and Supriya Pandurang Panchal| PanchanandTal EssHZ1204.  [phss nterestd charges thereon 4 [Time: 11.00| * cos7as0s: . Y EMD/Bid

ButipanaSi0sal o)17.072018 gl v " e Frovacy ecured Asssl} Increment Amount
Room no 1,Vakar , Padano 3, m D)Prysical 04.00 p.m LnnA:count No,TLO1TNADD000038950 All the piece and parcel of flat na. 243, admeasuring an
Dawale Nagar Bus siog, Thane west 400808, and Supriya P Panchal 01TNADO00004680T area of 61.87 Sq.mis carpet area on 24th Floor of|
TERMS AND CONDITIONS !.W-.hwv.( building no, C along with car pariing n a residential
T Rs, complex known as “Amantra’, constructed on land | RS. 32.00,000
L AS1S m-usmrsmrmwmmns sechiedinne 2,384,728 | bearing 5. No. 34 P, 35 P, 36A/Par, 36/B/part, 36/1) Rs. 3,20,000/-
e, 1The nmpn.- ason | 3872/pant, 37/part, 37/1, 3Tipary2, 4311, 49/1/A, 4311 | Re.1,00,0000-
-mphumpmmnm wgmmmmmuum tme mentioned al the respectve columns above. Arumemmmun sale, please refer 13012026 | part, 491/1/B, 48/1/2, 4972 1o 499, 50 part, 511 part.
quesied o regster on portal 810 be done Prough 2t Flat No.2702, Rustomjes Urbania,, 5272 pan, 52/412, S2/1A, 53/8, 53/16 part of Vilage -
Digiocker. Onca the e-KYC is dane, h portal. verfication zmnoam:anmq Eastern Express 4 Dist=Thane.
of eKYC, Mrumunmmmw toP piet in advance, mmu:nmumwﬂnmwmmm Terms & 00 80
wedsie the reserve prce.
depost 25% 01 12 same dey of hollaker
Mmuhmmlsmmhmdmnnmummwwmm- Scheduied fovr
MN::Mdumm shai have
e property. 8.The. A
[ atany tme g oy wmumnmmmummmmum
s v oo, stamp dty, e . 2rwmuwmmmmmﬂnm
orthe ibie for. , len, y known b e bank. The uw-nb notices 1o take partin l-m:lionoroonloallr.llmi(umu?m-m 98
v Ph: 8206262737,
Date: 11.02.2026 Buwhmmomuunmzmsmm 1
Place: Mumbal Mmlueom
National Bank

Home First Finance Company India Limited FORM G REISSUED

-
. INVITATION FOR EXPRESSION OF INTEREST FOR
h am e fll" : t CIN: L65990MH2010PLC240703, . : s SWAMINARAYAN DIAMONDS PRIVATE LIMITED
Well take you home Website: homefirstindia.com Phone No.: 180030008425 Email ID: loanfirst@homefirstindia.com PERATING N THE BULK TRADING AND PROCESSING OF ROUGH, CUT, AND
POLISHED DIAMONDS FOR RETAILERS AT NUMBAI
APPENDIX- IV-A [See proviso to rule 8 (6)] ,‘ dation (1) of 0 36A of the Insolvency and Bankruplcy Bowrd of
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES M uﬁ.}amm for Corporate Persons) Regulations, 2016)
E-Auction Sale Notics for Sale of Assats under the and R Assots i y Act, 2002 read with proviso to Rule 8 (6) of the Security RELEVANT PARTICULARS
Rules, 2002 -
Nmbhemarwmwmmnmﬂl\dhwhbﬂawmmmm -wmlanwwmmuwmmwmwnmmum T e pos Lok
Home First dwhorees il mwmm CIN: LSaITMIROT2PTCISTUSY
ofp femed 13(2)of hesaidA sty Awill be soig 0n“As is where ", "As s what s, and "Whatever teres™ ied"OnLioe’, or £ it et
the recovery of due from B { Co-Borrower (s) as per  due to Home First Finance Company India Limited.
Sr. | Name PROPERTY ADDRESS Dateof | Demand Date of Market EMD Dateand | LastDate & Time | Number of r
No. | Borrower (s) and Demand | Notice | Possession| Value | Amount | Timeof of Submission | Authorised
Co-Borrower (s) Notice | Amount Auction OfEmd & officer g
Documents 6| Quantty nc vakomof man proces savems P2 SIS Grere o s ok 8 o0
1. | Prakash Balkrisnna | FatNo. 202, 2nd Fioor, AWing,Om Via, Block C, Ratnadeep Colony, Survey No. 394, Hissa | 0308 1 . o 13032026 | 11.03-2026 S e e
Jochav. Reshma | No.0t and SurveyNo. 395, Hise No. e, Rigad Nocal Maharashia 410101 Bounded |- 200 | 183019 | 2102025 | 1437000 | 143,700 (am2pm) | (opto Spm) L { T —
Prakash Jadhav, by East-Road, West-Plot No. 2, North-Road & S. No.384/1, South-S. No. 385/3 & Road. ares s of [T}
2. | Vivek Dinanath Dubey-| Flat No-201,2nd fior, Buiding No-7/D, Shuoh Vastu PlotNo. 7, Gut No. 122, 1 11+ L= . | Expoiey gt
Rinu Vivek Dubsy | 124, 125, 126,127, 128, 131, 134, 140, 1434, 1438, uuusaurvug-mnu o (127004 183830 | 22112025 | 130,000 | 135000 /(ﬁm il el &ﬁunm—:mm
Mumbai-Nashic Highway, Nr Hotel Parivar Swagal, Vasind(W)-421604,Thane 421604 e ~
Pial, West Nerth-Road/Building B, 7’ For datakec EOI ane sigtskty crna, piease wr
Boundad by ExsOpon RoadiOpen Piol, Souith-Buiding s o e G e =
= 10 [ Last date R receipl of mapression of nisresd | 28.00.2008
E-Auction Service Provider E-Auction Website/For Detalls, A No: for depositing Branch IF| v
Other ferms & condltions EMDiothet amount Code || W 3 N —— - b
mxzm;;mgﬂgwﬂm (Austion Tiger). hitp:/www homefirsiindia.com 912020006268117- UTIBOOOD395 12 Last ot B 12083026
P E 1 Imomefirst net Hweﬂmﬂl\m India L
st ; hitps: Lauctiontiger. Cormpany S o T3 Dote of s of W 4t of pronpacivs reachition | 2112038
e-Mail Id : ramprased@: net and et Amam:.u MIOC, Andheri East. AI [ Ooe o own of rlormation marrndon, | 240 2028
Bid Increment Amount - Rs. 10,000-, The sale will be done by the undersigned through e-auction plati attha Web Poral .homefirst nat). E-Auction Tender x i 3
&mm\Tm&mwwmwmmuam-lw&u To the best of knowledge and information of the Authorized Officer, there is no encumbrance on the properties, However, the in their own 15 [ Lantdate or sbmnaion of eechion plies.___| 25.04.2008
wmﬂﬁammmwmwmwm The e-Auction advertisement does not constitute a o constitute | 18 | Prooess emai id e submil Expression o
mmlmmmmmdemeWnybmmmd'h 0 her known or unknown to Home First. The A Officer/ Secured Cr way for any third- T
under the iza R of Financial A Enforcement of Security InterestAct, 2002, In case of any English of the Notice Loll . ]
Nillbwmadluumue. = A
g STATUTORY 30 days SALE NOTICE UNDER THE SARFAESI ACT, 2002 e
‘The borower/ quaranicrs are hereby notified lo pay the inthe demand of e-Auction, ifany, wi &6 e ot L
be recovered with interest and cost. 1. Swraag Aparimens. I Grce of Congrent Nagar Gardes
Dete: $1:06208 Place: il Signed by Authorized Offcer, Home First Finance Company India Limited e e [ e ok




